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Appointment of full time chairman of
Hindustan Latex, Trivandrum

8952, SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) why a retired Government ser-
vant who is a politiclan wag appoint-
ed ag full time Chairman of Hindus-
tan Latex, Trivandrum when there
are plenty of qualified experienced
and efficient senior executives avail-
able for such posts; and

(b) whether the Bureau of Public
Enterprises/UPSC has approved ap-
pointment as per rules?

THE MINISTER OF HEALTH AND
FAMILY 'WELFARE (SHRI B.
SHANKARANAND): (a) A retired
Government Servant was appointed
ag Chairman of Hindustan Latex Ltd
because he wag considered fit for the
job.

(b) The appointment of a Chair-
man of Central Public Enterprise
does not require the approval of
Bureau of Public Enterprises or the
Union Public Servica Commission.
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Lowy suffered by Staty Road Trans-
port Corporation

3955. SHRI A, K. ROY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased 10 state:

(a) whether hig attention has been
drawn to the news item published in
the Telegraph, datd 31 August, 1982
under the caption ‘States told to cut
Public Transport Loss”;

(b) if so, details of such losg for
the last three years with the State-
wise brel.k-up’

(c) whether any concrete sugges-
tions have been given now to mini-
miss such losses; and

(d) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESARI): (a) Yes, Sir.

(b) The details of losseg for the

three years are given in the attach-
ed statement.

(c) and (d) In the Transport Mi-
nister's meeting held on 31-5-82, a

made and the Transport Minjsters of
States stated that adequate steps
were being taken to improve the
performance of State Transport Un~-
dertakings.

In the National Development
Council Meeting in March, 1982, the
Chief Ministers agreed to set up High
Level Committees in their respective
States to review the working of
RT.Cs and take effective measu
for their improvement. From the in-
formation available, a large number
of States/Union Territories have set
such High Leve] Committees, Cen-
tral Government have initiated the
terly performance review meetings.





